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58.0. 1826(E).—n exercise of powers conferred
by Sub-section (3) of Section 1 of the National Tax
Triburial Act, 2005 (49 0£ 2005), the Central Government
hereby appoints the 28th day of Decembet, 2005 as the
date on which the said Act shall come i_!l'[? force.

[ 5. T-11012/1/2005 3780~ HL( . ) ] (F. No. A~ F1012/1 12005- Admo.-T(LA)]
. 21 e, T wlay K. D, SINGH, Addl. Secy.

37390 GL1/2005

Printed by the Mfmager, Govt. of India Press, R_lnb Road, Mayapun, Ncw Dellii-110064
and Pobiished by the Controller of Publications, Delhi-110054.



2 | THE GAZETTE OF INDIA : EXTRAORDINARY

[Part H—SEc. 3(1)]

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 9th January, 2006

"~ G.S R O9(E)—In exercise of the pnwers conferred
by Sub- section (1) read with ¢lause (b) of Sub-section (2)
of Section 28 of the National Tax Tribunal Act, 2003 the
Central Government hereby makes the foflowing rules,
namely =— | '

1. Short title and commencement.—{i) These rules
may be calied the National Tax Tribunal (Salary, Allowances
and other Conditions of Service of the Dﬂlcers and
Exployees} Rules, 2005;

(i) They shall come into force on the date of their
publication in the Official Gazetie. |

2. Definitions 1~ In these rules, unless thc context .

ptherwise requires,

(a} ‘‘employees’” means ihe emﬁloyees of the
Tribunal, .
(b} “‘officers’’ means the officer of the Tribunal;

(¢) ‘“Tribunal’’ means the National Tax Tribunal
established under Section 3 of the National Tax
Tnbunal Act, 2005.

3. Officers and other employees of the Tribunal .—
The nature and categories of officers and employees of the
Tribunal and the scales of pay attached thereto shall be as
specificd in the Schedule annexed hereto,

4, Conditions of service — The conditions of service
of the officers and other employecs of the Tribunal in the
matter of pay, allowances, leave, joining time, joining time

e
o

pay, provident fund, age of superannuation, pension ana

retirement benefits, medical facilities and other conditions -
of service, shall be regulated in accordance with such rules
and regulations as are, from time to fime, applicable to
officers and emplovees of the Central Government
belonging to Group ‘A’ ‘Group ‘B’, Group ‘C’ and Group
‘D’, as the case may be, and drawing the correspending

scalf:.s of pay and posted at the same station:
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SCHEDULE
{Secrule 3)
$.N. Nameof Post " Scale of pay
: Oﬂ"icérs
Registrar Rs. 12,000-375-16,500
Deputy Registrar Rs. 10,000-325-15,200
Assistant Registrar  Rs 7,450-225-11,500
Private Secretary Rs. 6300-200-10,500
~ Other employees |
Personal Assistant Rs. 5,500-175-9000
Head Clerk Rs. 5,500-175-95G00
Uppes Division Clerk  Rs. 4,000-100-6,000
Lower Division Clerk  Rs, 3,050-75-3,950-80-4,590
Bench Clerk Rs. 3,050-75-3,930-80-4,590
10,  GroupD Rs. 2,610-60-2,91(-65-3,300
| W40
Rs.2550-55-2660-60-32(X)
11. Driver Rs. 3050-75-3950-80-4590
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